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lscmpbmentmgasd\emeofcoadungdasses
to prepare studenisbelogngtoeducahonally
backward minorities for various competitive
examinations. Currently 21 Universities and 38
Cofleges are implementing the scheme. Be-
sides, 2 Regional Resource Centres are provid-
ing resource supporttothe coachingcentres,
through preparation of teachingleaming mate-
rials. During the years 199 :.nd 1992, 9952
candidates from educationally backward mi-
norities have benefited under this scheme

" -Alithe 41 minority concentration districts
identified by the Programme of Action, 1986
have been coveredbycommunity polytechnics.

}

Price of Fiour Bag

440. SHRIPRAKAS! v. PATIL: Willthe
Minister of CIVIL SUt PLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be

pleasedtostate:

(a)whethertheprices of 10Kg. wheatflour
under Public Distribution System has been
increased,;

(b)if so, the details of revised price together
with the reasons therefor;

(c)whetherthe Govemment are consider-
ing to further increase the price of wheat flour

bag;and
(d) if so, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINIISTRY OF
COMMERCE (SHRIKAMALUDDINAHMED):
(a)and(b). Yes, Sir. Consequentontheincrease
of Central Issue Price of Wheatw.e.f. 11.1.93,
thepiece of 10.Kg. attadistributed through PDS
in Dethi has beenincreased from Rs. 38. 90/to
Rs.43.90 per 10kg, bag.

(¢) No, Sir
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(d)Does notarise.

[Translation]
Amendment to Consumer Protection Act

441. DR.RAMESHCHAND TOMAR:
SHRIMATIBHAVANA
CHIKHALIA:
SHRIV.SOBHANADREESWARA
RAOQ:
SHRIMANORANJAN BHAKTA:
SHRIANANTRAO DESHMUKH:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTIONbe pleasedtostate:

(a) whether the Government propose to
bringanamendmentinthe consumer Protection
actto make it more effective and to give more
rights tothe consumers;

(b) if so. the time by whichitis likely to be
amended andthe details thereof;

(c) whether the Government are contem-
platingtobring anamendmentinthe Consumer
Protection Act during the Monsoon Session;
and

(d)if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINIISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)to(d). Govemmenthas introduced the Con-
sumer Protection (Amendment) Bill, 1993 in
Rajya Sabhaon31.3.1993. As the Bill could not
betaken upforconsderationby the RajyaSabha
due paucity of time Government promulgated
the Consumer Protection (Amendment) Ordi-
nance, 19930n 18.6.1993canyingoutthe amend-
ments contained in the Bill. The amendments
providedfor enlarging the scope of Consumer
Protection act, 1986 and strengthening of the
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three tier redressal agencies envisaged under
the Consumer protection, 1986. It has been
decided to take up the Consumer Protection
(Amendment) Bill, 1993 for consideration and
passage in the current session of the Parlia-
ment.

[English]
Konkan Railway Project

442. SHRISUDHIR SWANT: Wilithe Min-
ister of RAILWAYS be pleasedto state:

(a) whether Roha Dasgaon section of
Konkan Railway route has been commissioned;

(b) if so, when and if not, the reasons
therefor;

(c) the progress of work on Konkan Rail-
waysand position of funds as on 30thJune, 1993;

(d) whether the Railway bonds have ob-

tained good response from the publicand if not
the remedial measures takenin this regard;

(e) whether there is any proposal for re-
lease of furtherbonds;

(f) whetherthereis any proposal for raising
money by public issue in form of equity shares;
and

(9): if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
(a)No, Sir.

(b) The Roha-Veer section of the Konkan
Railway was inspected by Commissioner ot
railway Safety on 12-4-93and 13-4-934 and
cleared-foropeningto passengertraffic. Asthe
above section lies in an area of very heavy
rainfall, aconscious decision was takentoopen
the above sectionto passengertraffic only after
the end ofthe monsoons.
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(c) (i) Progress: The Mangalore-Udupi
section, alength of 68 kms has been openedto
passengertraffic since 21-3-93. The Roha-Veer
section is ready for opening afterthe endtothe
monsoons. The overall progress of the entire
projectis about 50%.

(ii) Position of funds:

Funds Mobilised; (Rs. incrores)

Amount subscribed as Share Capital 37

Amount realised by bonds issue 186

(face value)

Brdgingloans - 288
845

Expendituretill 30-6-93 82

(d)and(e). The response of tax free bounds
has not been encouraging so far. The total
amountrequiredto be mobilisedthroughtaxfree
bonds during 1993-94is Rs. 700 crores. Dueto
lack of response from banking and financial
institutions, the Corporationis proposingtocome
out with a public issue of tax free bonds in
September '93 for which the required clear-
ances are being obtained. In addition, the
authorised share capital of the Corporationhas
also been enhanced from Rs. 400 to Rs. 600
crores andpartof the funds for 1993-94 wilibe
met fromthe equity portionto be receivedfrom

the participatinggovernments.

(f) Thereis no proposal for issue of Equity
tothe public

(g) Does notarise.

Grantsto Central University

443.  SHRISYED SHAHABUDDIN:





